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R. SEAKER; lease read rn 
state ent.

til to «  : A* tike * ti fin 
tit«*w tit fotil tit til few 4 

titti KK titftwt  * t  0   * 
«t* KK w i tifct  tit«  tt KK 
tit «wra wnrt  tit it t  wati if 
*     fe  fatit   ton 
www i  tit if titwnft KK  ifti 
i*n  * tittit  tit tiiv« * nt 
til i KK* KK  n   if   
fl» 11 KK  «rti  titi KK i ;it ettit 
tit K1K1 n nftf 31 «r 37 p

R. SEAKER: I a now askin 
the Reportera to stop recordin. o 
are not stickin to the rle. nder the 
rle, yo have only to read ot the 
stateent.  Nothin ore.

(Interrptions)

R. SEAKER; lease do not re
cord.  o are repeatedly defyin 
e.  o have iven e a written 
stateent and I have allowed that. 
Either yo follow that written state*
flent or yo do not follow that........

(Interrptions)
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R. SEAKER: o will hive to 
follow the rles laid down In this 
reard.

THE RI E INISTER   (SHRl 
ORARl DESAI): Otherwise  he 
will have 10 sit down.  This Is not 
the way, Better be disciplined.

•Not recorded.

R. H ER: We  Sac  h  
down the rle and wt follow that, 

(Inter ptioitt)

R. SEAKER: I find yo sa 
incorriible. I do not Ihifek  I can 
allow yo*... (Interrptions)  o 
st read the stateent and confine 
yorself to the rles.

tit n« i  1 wr tit 
*» «rv 

SHRI K. O AL (Karr):  This
is a serios atter, Sir.  It cannot 
he confined only to Rle 77. eople 
In hih power......

R. SEAKER: That Is a different 
atter.  At present we are nder 
Rle 377.
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R. SEAKER: No, yo cannot. 
nless yo ive e a copy of it, yo 
cannot read it.

tit to a  : til  til «s 
ewtit     tiifkv  tw  t 
tit 

R. SEAKER:  I call the next
eber*.

Shri yotir oy Bos.

(vii) Dkath Sxntxncs awakwd to 
Shri . A. Bhtoo, ri * xnxstss 

or akistan

SHRI OTIR O BOS  (Di» 
ond Harbor):  I seek yor con
sent to raise the followin atter to
day which is occpyin e inds of 
any peopl not oxtfy in tills contry, 
bt all over the world.
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The natter rtiates to exection of 
taalr lfi ar A Bhtto a for er 
ri e inister of akistan, who has 
been fond ilty by varios hiher 
corts in akistan on cbares of con
spiracy to co it rder of a poli
tical opponent.

Whilst it is csto ary not to inter
fere with the internal affairs of any 
contry—rie   inister  orari 
Desais  stateent  on  the sae 
was  appropriate—yet,  a   new 
sitation ha arisen becase  of 
the   sdden   visit  of  Shri 
Shankar Bapai,  Indias  A bassor 
in akistan who visited Delhi this 
weekend retrned to Islaabad after 
eetin Shri Atal Biharl  Vapeyee 
and other political leaders. It is n
derstood that his visit was connected 
with the reection of the review peti
tion ade on behalf of r. lfl ar 
Ali Bhtto.   Very recently a top 
ost personality in or contry in a 
pblic speech expressed that   Shri 
Bhttos life shold be spared.  We 
also note that practically all  the 
overnents in the world have plea
ded for cle ency. The Bar Associa
tion of abalpr has passed a resol
tion in favor of anab Bhtto.

Since akistan is or closest neih
bor and we have friendly relations 
with this contry it is natral that 
this Hose wold be interested  to 
know the actal develop ents that 
are talcin place concernin   Shri 
Bhtto  visavl»,  the  overn
ents latest attitde with reard to 
the sae in the context of the tter
ance ade by the irst Citien of the 
contry*
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4 R. SEAKER: Now, we co e to 
* Bdet (reneral)—frther dis
part** on De ands forrants nder

the control of lnstiy el lannin. 
Shri Shrikrishna Sinh.

SBRI OVTIR O  BOS: r, 
Speaker, Sir, let the overn ent re
act

R. SEAKER: I do not rct lor 
the.
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SHRI OH0.  SHAI HKSHX: 
(Anantna):  r. Speaker, Sir what
has happened today is that becase 
of the proposed execation of   r. 
Bhtto, a n ber of infiltrators have 
stated coin into a . Today** 
report in that ost of his relatives are 
crossin over to India to save their 
lives.  I wold like to know whe
ther yo will perit e to raise the 
isse nder 77.

R. SEAKER:  o ive  so*
tice.   I shall consider that after 
the notice co es.  I do not iva 
any assrance nless the notice  ia 
iven.

SHRI OH.  SHAI RXSHI: 
Becase yo have been considerin X 
wold like to know yor reaction. 
(Interrption*).

R. SEAKER: r. Sinh.  o 
have taken ft intes.  lease be 
brief now.

SHRI OHD . SHAT RESHI: 
y point is that yo allow a call at* 
tention on this.  o did not alloar 
e previosly to raise the isse on 
the plea that it was a state sbect.

R. SEAKER: r: refti, lhat 
1yp0 of i ptation H not fair onyor 
part;  r Sinh.


